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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ)
Appeal No. 55/2025

In the Matter of

M/s Sree Mallikarjuna Packages ...Appellants (s)
And

Chairman, KSPCB & Ors ...Respondents

MEMO

The Counsel for the Respondent No.1. Board most humbly submits before
this Hon’ble Court that the Appellant industry is manufacturing plastic bags
above 60 GSM and such plastic bags are being manufactured in violation of
Government of Karnataka Notification of ban on plastic carry bags & items
vide No. FEE 17 EPC 2012 dated 11.03.2016. A copy of the inspection report
dated 30.01.2026 is enclosed as Document No. 1 and copy of the government
notification dated 11.03.2016 is enclosed as Document No. 2 for the kind
perusal of this Hon’ble Court and the same may kindly be taken on record in

the interest of justice and equity.

Place : Bangalore %

Date :31.01.2026 Advocate for Respondent KSPCB

A. Mahesh Chowdhary



2 Document No. 1

Inspection Report of Sri Rajshekar Puranik, Environmental Officer, Regional
Office, KSPCB, Davangere.

Name & address of the M/s. Sree Mallikarjuna Packages,
Unit Plot No L-10, industrial area, lokikere road,
Davangere.
‘Date of inspection 30.01.2026. -
Person Contacted Sri. Shambu Patel - Worker -
Product Engaged in cutting, sealing and printing of non-
woven sack bags.

M/s. Sree Mallikarjuna Packages operating an industry at Plot No L-10,
industrial area, lokikere road, Davangere - 577002.

Board has issued closure Directions to M/s. Sree Mallikarjuna Packages, Plot
No L-10, industrial area, lokikere road, Davangere vide No. 171 dtd: 28.08.2025, as
the unit was operating without obtaining prior consent from the Board and engaged
in cutting, printing and sealing of banned non-woven polypropylene single use carry
bags of different sizes in Karnataka State.

In view of the above, this office has requested Hon’ble Deputy Commissioner

and EE, BESCOM authorities, Davangere to implement the closure directions issued
by the Board.

Further, M/s. Sree Mallikarjuna Packages authorities have appealed before
the NGT, South Zone, Chennai (Appeal No. 55 of 2025 (SZ)) and obtained interim
stay order for the closure directions issued by the Board. In view of the interim stay
order, industry is not seized by the Hon'ble Deputy Commissioner, Davangere. The
copies of the interim stay order and letter from the advocates on behalf of the
industry were forwarded to Board Office vide letter No. 980 dtd: 21.10.2025 for
further needful action.

The advocate on behalf of the industry has informed vide their letter dtd:
28.10.2025, the matter was heard in detail by Hon'ble National Green tribunal,
southern Zone, Chennai and the closure order issued vide: 171 dtd: 28.08.2025 has
been stayed and further the matter is adjourned for further hearing on 05.01.2026
and respondents are directed to file their replies before the hearing date and also
requested to appear either in person or through pleader on that date of hearing.

Hence, this office requested Board office to engage the council from legal
section to attend the hearing on 05.01.2026 on behalf of EO, KSPCB, Davangere vide
letter No. 1285 dtd: 01.01.2026.

Now, this office has received a mail and informed to inspect and ascertain
whether the petitioner is manufacturing plastic bags below 60 GSM or not as the next
hearing date of the matter is on 02.02.2026.

In view of this, the industry was inspected by this office on 30.01.2026 and
following observations made;

1. The unit was in operation and engaged in cutting, printing and sealing
of non-woven polypropylene bags of different sizes.

2. The samples of non-woven bags were collected.

3. There is one printing machine, two cutting & sealing machines
installed and operating in the unit.

4. The unit authorities have stored non-woven fabric rolls inside the
industry premises.
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During inspection, the non-woven bags sample collected from the said
industry premises and weighed in the Central Environmental Laboratory-2, KSPCB,
Davangere and they are more than 60 GSM.

As per Government of Karnataka Notification of ban on plastic carry bags &
items vide No. FEE 17 EPC 2012 dtd: 11.03.2016 and its subsequent amendments, it
was directed as follows;

e No person including shopkeeper, vendor, wholesaler, retailer, trader, hawker
or salesmen shall use plastic carry bags, plastic banners, plastic buntings, flex,
plastic flags, plastic plies, plastic cups, plastic spoons, cling films and plastic
sheets used for spreading on dining table irrespective of thickness including
the above items made of thermocol and plastic which use plastic micro beads.

e Further, no industry or person shall manufacture, supply, store, transport,
sale and/or distribute plastic carry hags, plastic banners, plastic buntings,
flex, plastic flags, plastic plates, plastic cups, plastic spoons, cling films and
plastic sheets used for spreading on dining table irrespective of their
thickness including the above items made of thermocol and plastic which use
plastic micro beeds in the state.

In the notification it was also explained that, plastic means any of the items
mentioned in this direction made out of poly propylene (PP), non-woven poly
propylene, multi layered co extruder poly propylene, poly ethylene (PE), poly vinyl
chloride (PVC), high and low density poly ethylene (HDPE & LDPE), poly styrene
(PS) which is also called thermocol, poly amides [Nylon], poly terephthalate (PT),
poly methyl methacrylate [PMM] and plastic micro beads.

Hence, manufacture of non-woven polypropylene carry bags of any thickness
in Karnataka State is banned. Accordingly Board office has issued closure
directions to the said industry on 28.08.2025.

The inspection report along with photographs taken is submitted fpr kind
information and needful. & % Q - 15

Environmental Officer
Regional Office, Davangere
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FOREST, ECOLOGY AND ENVIRONMENT SECRETARIAT
NOTIFICATION
No. FEE 17 EPC 2012, Bangalore, Dated: 11.03.2016

Whereus, plastic carry bags and other plastic items wsed in daily life canse shorl term and
long, term envirenmental damage and health hazard;

And whereas, Aracle 48-A of the Constitution of Tndia, inter alis, cnvisgages thal the State
shall endeavor to protect and imprave the envirenment;

And whereas, il hus come to the knowledge of the Government Lhal, the use of plaslic carry
begs, banners, antings, flex, plastic flags, plastic plates, plastic cups, plastic spaons, cling Olms
and plastic sheets nsed for spreading on dining table and items that are made of thermacal wre
causing serious environmental hezards and affects health of human heings as well as animals;

And whercas, it is observed that the plastic wasles is also cavsing blockage of gutters,
sewers and drains apart fram resultng in pollution of waler budies in urban areas;

Al whereas, with a view o prevent the recurrence of such probleme, the Slate Governmeont
in cxercise of the powers eanferred under Section 5 of the Environment (Protection) Act, 19286,
issues the fullowing dircctions imposing ban on manufaciure, supply, sale and nse uf plastic carry
hags, plastic bunners, plastic bunfings, flex, plastic flags, plastic plates, plastic enps, plastic spoons,
cling films and plastic sheets used for spreading on dining 1able including the ahave items made of
thermoeol and plastic which use plastic micro beads in the state, This notification cames into effect
from the date of ils publication in the Official Gazette.

DIRECTION

1. No person including shopkeeper, vendor, wholesaler, retailer, lrader, hawker or salesmen shall
use plastic carry bags, plastic hanners, plastic buntings, flex, plustic flags, plastic plales, plastic
cups, plastic spoons, cling films and plastic sheers used for spreading on dining table
irrespective of thickness inelading the above itema made of thermocol and plastic which use
plastic micro beads. Further, no indiistry or person shall manufacture, supply, store, Lrunsport,
salc and/or disinbute plastic carry hags, plastic banners, plastic bunungs, flex, plastic flags,
plastic plates, plastic cups, plastic spoans, cling lilms and plastic sheets used for apreading on
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dining table irrcspective of their thickness including the above ilems made of thermocol and
plastic which use plastic micro beads in the State.
Provided that, the plastic used for the following purposes and circumstances are exempled
from Lhis notification;
a] The plastic carry bags manufactured exclusively for export purpose agansl any export
orders in o plastic industry located 1n Special Econamic Zone (SEZ} and Export Qriented
Umnits (LOU),
b) The plastic bags which constitute or form an integral part of packuging in which goods
are sealed prior to use at manufacturing/ processing units.
¢) The plastic bags and sheets used in Forestry and Horticullwre nurseries against the
orders from the Govt Departments or from the firms concerned,
d) The plastic used for packing of milk and milk products (dairy produets).

2. Thal Lhe following Officers shall enforce this direction in exercise of power conferred on them by
law 1o their nrisdiction.

a) The Commuissioner, Joint Commissioners, Revenue Officers, all Health Ctiicers and all
Engineers of BEM.

b) All Depuly Commissioners of the distnicts,

c] All Commussioners of City Corporations, Chief Officers, Health Officers and all
Engmneers of Urban Toczl Bodics.

d} All Assistant Environmental Officers, Depuly Foviranmental Officers, bnvironmental
Officers and Senior Environmental Officers of KSPCE.

&) Al Assistant Commissioners of Revenne Sub Divisions.

) Tahsildars of all Teluks,

gl Al officers of Commercial Tax Department.

1) Al officers of Department of Food and Civil supplies,

i) The Controller, Deputy Controller and Regional Officers of Legal Metrology
Department,

3. Thar the following officers shall take cognizance of uffences and initiate legal action in case of
noncompliance of Lhis direction as per the powers confeced on them under seclion 19 of the
Environment {Protection) Act, 1986 and to file complaint in the jurisdictional court of law on all
violators.

a) Sevretary 1o Government (Ecology & Environment), Forest, Eovironment and Ecology
Department, '

b) Chadrman and Member Secrelary, KSPCRE.

t) Deputy Commissioners of the Dislricts.

d) Assistant Commissioners of Revenue Sub Divisiona.

¢] Repional Officers of KSPCH,

Explanation 1- “Plastic” means any of the items mentioned m (his direction made oul of puly

propylene (PP, non-woven poly propylens, multi layered co extmider poly propylene, poly ethylene

{PL), paly vinyl chloride (PVC), high and low density poly ethylens ([IDTE & LDPE), poly styrene (P5)

which is alse called thermueul, poly amides [Nylon), poly terephthalate (PT), poly methyl

melhacrylate [PMM) and plastic micre heads.

Explanation 2- The word “carey hag” will have the swne meaning that is provided n Kule 3 [b) of

the Plastic Wasle (Management and Handling] Rules, 201 1. Tn this definition exemplion is provided

for plastic bug thal constitute or form an inlegral part of packaging in which goods are sealed prier
to usc.

Explanation 3- Karnataka Statc Pollution Contral Board shall be responsible for enforcement

regarding the functions speeitied in clause (2) of Rule 4 of the Plastic Waste [Management and

Bandling) Ruies, 2011 and Urban Locul Hodies shall be responsible for enforcement regarding the

functions specified in clause (b) of rule 1 of the said Rules;

Explanation 4- Officers as mentioned in Government of India’s Nolification No.S.0.394 (E) daled
16.04.1987 amended from time to lime are authorized to file complaints against violation of
directions included in this Notification under Section 19 of the Environment (Pratection) Act, 1586,

By Order & in the name of the Governar of Karnataka,

Mahcndra Jain
Additional Chiel Secretary to Government,
Forest, Ecology and Enviranment Department

ZEere Sugrmoch, dmes A9 SuE, dotusth. (A7) K00 gnrd)



